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Ralds conducted by Income-tax De.
partment during emergency

835, SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE Le
pleased to stale:

(a) whethey Income-tax Department
conducted raidg in the gffices ang re-
sidences of many political leaders and
their relatives during Emergency in-
cluding Shri Rajni Patel and Mr.
Shah of Bombay;

(b) if so, the names of such per-
sons and their addresseg along with
the details of unaccounted aswets Te-
covered from each person, or s
company or firm;

(cy the cases out of the aloresaid
list which were not pursued by the
rrstwhile Government:

(d) whether some of the important
papers out of these cases are missing;
and

(e) if so, what actipn has been
tuken by Government thereon?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) to (e). A search and
seizure operation is authorised by the
Commissioner of I tax/Director
of Inspection if in consequence of 1n-
formation in his possession, he has
reason to believe that the person con-
cerned is 1n possession of gny money
bullion or other wvaluable article or
thing which has not been or would not
be disclosed, or has omitted or failed
to produce such books of account or
other documenls ag reguired by a
summons or a statutory notice or
would not produce any books of ac-
count or other documents in response
thereto. During the years 197576 and
1976-77, Income-tax Authorities con-
dycteg search and seizure operations
in 8206 cases. Information in respect
of the political activities, if any, of all
i{he persons whoge premises were sear-
ched, is not available. If the Hon'ble
Member desires to have information in
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respect of any parlicular case or cases,
the same will be collected and furnish-
ed,

2. Income-lax Authorities did not
conducl ony search in the case of Shri
Rajni Patel.

As regards Shri Shah of Bombay:
1t 18 presumed that the llon'ble Mem-
ber 1s referring to lLate Shri Vinay K.
Shah of M/s. Baroda Rayon Corpora-
tion I.td. No search was conducted in
the vase of Shri Shah. Howover,
Auring the course of {he operations in
the cuse of M/s. Baroda Tayon Cor-
poration Idd., of which Shri Shah was
the Managinp Director, his cabin in the
premuces of the company wa- searche:
and sompy papers were seired from his
possession. Besides books of aceount
ete | spinnerettes of the value of hout
Rs. 20.00p were seized from the pre-
mises of the said Company. The
spinnerettes have since heen releasei.
The assessment proceedings in the
Company's ragse are in progress,

The matter relating 1o seizure of
some of the papers from the possession
of Shri Shah is before the Shah Com-
mission of Inguiry. Action as mav
be called for, will be taken after the
Commission gives its findings.
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Furnishing of residences of executives
by natlonaliseg banks

857, SHRI SHIV SAMPATI RAM:
Will the Minister of FINANCE be
pleased to state:

(a) the guidclines in respecy of
furnishing the residence of their
execuliveg by the nationalised banks

(b) the amount so far spent by each
nationalised bank on the furnishing
of the residences of their cxecutives:

{c) the maximum amount spent at
one time by any bank om furnishing
ong residency and the name of the
executive whose residence was so
furnished;

(d) whether the sanction for such
furnishing wag accorded by the Board
of Directors of such Banks; and

(e) how do Government proposg te
deal with such corrupt executives of
the nationalised banks?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) and (e). Certain
levels ol officers in different nationalis-
ed bankg are being given furnished ac-
commodation at present, ag per the
terms of their appoiniment in the bank.
Different banks have their internal
instructions on the standards of furni-
shings to be provided for various levels





